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APPLICATION FILED U/s 19 OF THE ALMINISTRADIVE TRIBUNAL
. i

ACE 1985 | ‘ﬁ\f&"w
O.A. Mo, A\ of 1997 NGQC”‘Q’O

Betwaen:

Ruthala Kusuma Kumari es. Aprlicant

Nuclear Fusl Complex, -

Department of Atcmic Energy,

SCIL Post,

Hyderarad-50) 062 repressnted by its

ASslstant Personnal officer & another ... Respondentl
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Date of filing:19-.9.1997 -~ R Kugumer Ku i
registration wo; Signature of the applicant
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BAFIRE THE CUNT. AL ADMINISTRATIVS TRIBUNAL AT HYDERABAL

Cea, oy Y2~ 0f 1997
pgetveen,

Ruthala Husuma Kumari ... Applicant

Nuclear Fuel Complex,

Lepartment of Atomic £pergy,

LCIL Fost,

Hyderabad-500 062 represented by its

Assistant personnal Officer ¢ abother ... Respondent

LIl

- Civronological statemant of events

S,.Np, ULate ~tatement (f Events . Eagk

. i
1. 5-8.97 Notification cf the lst respondent
2, List sent to the 1st respondent from

the 2nd respondent exchange

3. 1996 (€) Scale , 676
dydaerabed, \QN&O—Q"H
Late;19-9-13597 Counsel for the applics
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL AT HYDERABAD
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(0,A, filed U/s 19 of the Administrative Tribunal Agt

6.A,80, 0\7}- of 1997
Between;

Ruthala Kusuma Kumari

D/o R_Narayana Rao

Aged about 20 years,

7-25/2, Chintal,

H,M,T,Road,

Ranhgareddy District «ss fpplicant

and
Nuclear Fuel Complas,
Department of Atomic Energy,
BECIL Post,
Hyderabad-500 J62 Rangareddy District
reprasented by its Assistant Personnel ¢fficer

2, The District Employment officer,
Rangareddy District BEmployment Exchange,
Srinagsr Colony, Punjagutta,

Hyderakad
... Respondents

Details of the aApplication (C.A,):

1, Particulars of the Applicant:

As shown in the cause tile abovae,

Address for service of notices; Mr K, Nageswara Reddy
Advocate

H.No,10-3-307/5
Humayunagar,
Hyderabad-500 028

Details of the Respondents:

As shown in the cause title above,

3. Particulars of the order against which applicationl is made;

Seeking a direction to the respondents to allow thg
applicant to interview £or the pests of senior Operatpr Trainee
(electronic engineering) without insisting that her phme
shoulC be sponsored by the Employment Exchange, The ést
respondent sent notificstion to the 2nd respondent of| 5-8-.97
and the Znd respondent sent list to the lst respondent, The

respondents are not supplied notification and also not published

in the News Papers,
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-—2 -

T

4, gurisdiction of the Ceptral Admipistrative Tribunéiz

Applicant declares that the subject matter of the present ,

. ‘g4 | . . 2. , N . } .
C,A, is within the jurisdicticn of this Tribunal as the lst “

respondent is Central Government Department and come$| unGer

tection 14 of the Administrative Tribunal Act anc tHé said W
; \ o - - ) . . : ]
posts to ke Zilled in ancChra rracesh, For interview!and {

appointment comes under recruitment, <o this Han‘bl% Tribunal @

has gct jurisdiction, -

5. Limitation:

Apoplicant Geclares that &he apolicaticn (u, d) islhithin
the limitcation as prescribed in Lection 21 of the A{

Tribunal Zct 1385 and there is po impugped order an

respondent has nct yet concuct:d interview but spon’areé

list with pames sent to the lst respdncent office,l
i

6., FACTL I THEZ CASE,

A o gyt . . ot

(A} applicant passed Liploma in Electronic Engine%;ing with

more than 60% marxs., I belung t. BC.D (CBC) groupj I recis-
terasd mu name in the 2nd responcent employment exchkhuge with
L]

registration »0,21/1996/21195 dated 5.11-1996,

b e ——

st respondent notified the 4 vacancies on Senior

Uperatur Yrainee (Blectronic Engineering) posts tof

(B} The
[the 2nd

respondent to sronsor the names of canuicates withila view to

fillup the said posts without giving paper notifi%gtion and P

without call fur spplicztions from all the eligibﬂé candidates“
iG down by r

-4

Pndent sant i

anc denied an opportunity and disobeyed the law 1

4
the Hon'ble Supreme Court judgement, The 2nd res%
sponsored list with names of capdidates without sﬁbnsoring thel
ap.licant's nams, As per the Supreme Ccurt judgedent, registe

or to be ragistered or unregistered in the employhent exchangﬂ

can apply for any posts anG allow them to intervigw without

=

the wedia of employment exchange and no need to sgossor

..-3




from the employ.aent sxchange as reportad in 12976 (8)

(D

dcale,

i76. whe lst responcent is not recziving applicationgfrom the

apglicant anu net coonsidering her inspite of her rag

1

the lsat respondent iT golarg to conduct writian tes
within 15 days.£r 45 per the Supreme Court judgement
racistar their names in the employaent exchanges,

be applied if potified in the News Papars. nence th

(C) ‘The recpondent without following the Hupreme Co
judgemaent, which was reported in 1096 (6) Scale 676,

Ixcice Supcrintentant, halligpatnam, Krishna cistrictd

4 N, o

= SN, SO Y

he need to
hy ohe can

B U, A,

rt

lche

g P, Ve,

N,L,li, viswashzra Rao & others is trying to recruit/;ili up

the above said posts with the canGidates cponsSored by the

S

employment exchance alone without giving apy advertiBement to

call fcr applicaticns from all the ligible canc¢icdated including
I

. . -1 e
Erom the applicant and deprived of all thz eligible candidat:zs

{
rights of attenoing to test anu intervie

. ; N . .
“his Hon'ble Tribunal and HZigh Court of A P, was plag

Gispose cf sevaeral ¢,a,'s anc W,Ps ip similar matt

il

Sha:

f
direction to allow them to written test and ino terv1c#. The

responcent nay conduct initcerviéws at any time within

l
abé Kept intervicw Gate sacrete, ’
\

7. Dstallc fo the remecies: expgusted:

The applicantg have no othar alternative reme j

approach +tnis Heor'ble vribunal for the relief u_ug%
{

ith 3

4

8. Matt rs not previ-ucly filed or peudirg

i

1!'_'5

-

Applicant ceclares that she has not previously f%

petition for the same relief befgre any court of law,

¢, Reliaic o ughts

In view of the facts mentioned in purugraph 6 of

above (,A., the gp.licant prays that this Hoo'ble Try

L
.
|

salection,
sed to

with a

15 days

bxcept

r
¢}

for

..s..—.

ed any

unal may

ofs! interviewr
H

’: 4




be pleased to direct the raspondent to allow the applicant

K,

to appear toc written test apd interview for the post

Senior Operator Trajinee (glectronic enginzering) without

insisting that her name should be sponscred by the ewgployment

excnange as per the notificaticn dated 5-8-97 and paes such

other crder or orders as this Hon'ble Tribunal may d

and proper in the circumstances of the case,

10, INTERTM RELIEF;: -

Fending disposal of the above Q,a, the applicang

em £it

prays

that this Hon'ble Tribunal may be pleased to direct the

respondents tec allow the applicant to appear tc writy

and interview for the posts of “Senicr Operator Traib

{5

en test

e

(electronic engineering) without insisting that her hames

should be sponscred by the employwent exchange as pen

the

notification dated 5-8-97 and pass such other order gr orders

as this Hon'ble Tribunzl may deem f£it and proper ip ©

circumstances of the casze,

11, Mesterial index enclosed,

he

12, Name of the Post Office/Bemk in w:;i;CﬁLXFQHQ g%s%kwd&Kngk

P o
Y- 2- 22WATY

=97y e vl

PO DD/PC
No of DL/PG:

Date of Issue,

T

13, List of documents enclosed,
a) Materiszl papers (b)) DU/PY (c) Covars

VERIFICAT ION

I, Ruthala Kusuma Kumari D/o B, Narayana Rao do ©
verify that the contents of the above paras ars true
knowledge and legal advise of our counsel and I have

apy material facts herein,

Counsel for the apng:t:l.-

To

The Registrar,

Central Admingstrative Tribunzl
Hycerabad

4

R Kusuwna Kemabt

Signature of the applii

iﬁﬁﬁiﬁﬁbﬁﬂﬂ“ﬂ’”ﬁ

arabhy

L0 MYy pPEerson:

ot suprescse
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Rrh3A-REDY

B &I H3885%:: «?C-s;m& g

("AT: "0{REGN. Hic

R1/1994/21194 REGN. DT,

NAME FUTHALY KUSLHA KUMART

IDMARKS " rOiE G LT HAND WRIST

FMNAME 3 magavius £A0

ADDRESS ¥ 7-75/7 CHINTAL
HMT ROAD R 8 07

- NCO/DATE OF SENIDRITY

wn

&

rm

H

SEX

MARITAL !

CASTE -

pos i

RELIGION
4PH

FenaLe PRT ¢
UN-MpRATED
EC-D
1977706715
HINDY

L

1995/11/05 LASTAPROT.  --90)11/e DT OF EXPIAY

PN

i3ty from apts

X-C10

NOY 1959

)

~h

19
@

.SBl 382.583 $84

&85

162

AGCR % CL YOP MOl STR

73.0F 1992 TEL
& O1993-ENG 12

D, & Ndi of Bes:

(&Y ]
Zone ¢
T PLofResUR mn Mebility FRNY BHESE TN INDIA
. Hes. Mept o, RBL Do
Ht. in CM i5g Land Custee
- E S:au{s LE;""'EE—;P{_D‘E;? Repat Ciry -
IC Marriage ) Orv. Lic. Iss. D1 : 1
0.B.C. Yes

Drv. Lic, Exp. Dt. ~

Ex-Cen

HCO

NAZ Work Experierce fin Miths) Estab-wise -
5 6 7 8 9

i 2 3 4

Carct Wiingness -

| EXSERER g T e o .
o Chamaer Languages known i Sty "
| ™ “rerentize-shi
Servc {Mths) TEL 5 4IN 5 5 crenive ship fes
14 \fOrcg Ex- 71 : £% Appr - s
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To &l - l&kC N Q%, Aty
S5ir, .
I am to request Yyou to rectify the defects ment ioned

below in your appl 1catlon within 14 days from the date of

issue of tnls letter, failing which you application will not

De registered and action under Rule 5 (4) will follow.

S POSURTONT / MMW “\NQ* Silae

o be bolad | | |
for oAU Copien (R o
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0.A.No, 1247/97

.o
IN THE CENTRAL ADMIiISTRATIVE TRIBUNAL
| AT HYDERABAD

!
BETWEEN : | |

. |

Rathala Kusama Kumari |

AND

_ |
1, Nuclear Fuel Complek,
Dept, of Atomic Energy,
ECIL Post, |
Hyderabad, Rangareddy Dist,

Rep., by its Assistant Personnel OffiCer,

2. The Bistrict Employment Officer,

Rangareddy District! Empl()yment ‘Exchange,

Srinagar Colony, Papjagutta,
Hyderabad, |

Counsel for the ApplicLant

Counsel for the Respon'dents

CORAM 2 |

HON'BLE SHRI R, ,RANGARAJAN : MEFBER (ADMN,)

HON 'BLE SHRI B.S, JAI PARAMESHWAR : MEMBER (JUDL,)

‘ ' - -

|
| |
)(Oral order as per Hon‘'blé Shri R,Rangarajan, Member (Adim,) X

-

Mr, K.Nageswara| Reddy, learned counsel for the applicant

- Mr, 4 ,.,Satyanarayana for ¥r,N.R.Devraj, learned counsel for R-1 and -

Mr,Phani Raj for Mr,P.Naveen Rao, learned counsel for R-2|

CRDER

: HYDERABAD BENCH
Date of Ord?r-:. 24,9,97

]
N

.+ Applicant.

|
.« Respordents,

i

|

.+ Mr,K.Nageswara Reddy
ve Mr.iii.faétga“narayana
. tor

Mr N,R.,Devraj for R

ve Mo Phani Raj

fq'r
Mr, P.,Na\‘fee‘r‘i ‘Rao -

f'ojr R~2

-

-




£ tammn L A

.
¥

f oo 2 os

2, AMdmit, The app]‘.lcant is an aspirent for the post of

I Senior Operator Trainee (Electronic Eng ineering). His name] was
r not sponsored by the Employment Exchange, HencCe h:,—!_s name was not

considered by Respondent No ;1 for that post. The applicani; relying
on the Supreme Court _]udgement reported in 1996 (6) Scale 676
(Excise Superlntendentin Mal}«;apatnam, ¥rishna District vs, K.B,N.

‘ on ‘
Visweswara Rao) submitS that hi€ case has to be considered even.

-

though hi% name was no!t sponsored by the Employment Exc'han;ge.
| N

3, We have di'5p0‘se"d of similar cases, Hence the follo;wing g
interim @irection is diten:- j

If the. applicant suﬁﬁits % application at least éne
week in advance of thc-.i selection either written, viva—vocé ¢r both
then the case of the ?pplic.fant should alsé be considered élong
with the Employment E\lcchang;;'e sponsored candidates even. thx]ljugh
ha’% name i$ not sponsored by the Employment Exchange, Tffish.e
did not qualify in thfe seléa‘ction the same should be ifaforjmed to

this Tribunal throug h[ the respondents counsel for conflrmza.ng the
, - J.b -
In case if ,ghelfOund fit and come within the

number to be appo:!.nted then the result should not be puleiShed
|

until further orders |in this OA, i
, |
]

i
( RJRANGHRRAIAN )
Member Q}dmn.,}

LA /q,‘i") [Dateé:;: : 24th %egtember, 1997 ]'
/ (Bictated in Open Court) %f -
! g ﬁ-
L v

! 7 )




Copy to: = .

1. The Assistant Personnel Offirer , Nuclesr Fuel Compléx,
Atomic Energy, ECIL Post, Hyderab®d Rangareddy pi

2. The District Employment Of“icer, Rangareddy District/Em
Exchange, Srinagar. Colony, Panjagutta, Hyderabad

L
3. One Copy to Mr, K,Nageswars xReddy Advocate CAT.Hyd.

C .
4, One ovpy to Mr, N,R,Devsraj, Sr.CGSC, CAT,HYD.

- [

6, One Copy to The D,R(A).

5.0ne Copy to Mr, P,Navven R=o , S Q.For A,P,Govt. CAT.HY?.
|
|

7. One Duplicate Cépy .

Upr, ' o :

-

g

Dept. Of"




"TYPZO' BY CHECKED BY ‘[j'
COMPARID nvy APPROVED BY '

IN THE cinTasL BOMINISTRATIVE TRIBUNAL '}
HYDERABAD

: .
THZ HOU"3LE SHRI RLRANGARAJAN - M{a) !

A D

-

THE HON'BLZ SHRI .B.5.741 PARATIZSHUAR
Mm (3)

Dated; VEL/L ”q . Lg ’j
—

ORDER/ JuBaHEHF—

M.A s 7 ca)

0.A .0, [ l{?/?? |

Admitted and Interim Directions
Issued, '

cd of with Dirsctions

‘as withdrawn
Default
Order Jected

No order os to costs,

YLKR IT Court

el garelpg KT
Centrof AdminisTWMve ribunal . :

Sy DESPATCH 1

T 0T § |
A At ~ :

HYRERABAD BENCH




i !gixl
} o - . ™ SRR | Rt : v i
% N | |
o ‘
. e k '
IN THE :CENTRAL ADMINISTRE\TIVE TRIBUNAL ,l HYDERABAD BENCH}
B AT jHYDERABAD - g\ s
ORIGINAI_ APPLICATION NO. 1247/1997
i
Y
BETWEEN :
v ,
Ruthala Kusuma Kumarli ’ | R Applicant(s)
i
AND g
1
5 \
1. Assistant {Rersonnel Officer,
Nuclear Fuel Complex,
Department of Atomlc Energy, .
ECIL Post,
‘Hyderabad (500 062 Rangareddy Dist..
2. : The Emplogment pfflcer,
: District Qmployﬁent Exchange,
Government of Andhra Pradesh, :
'Rangareddy District Lo
Srinagar Colony, Punijagutta,
HyderabadJ g_ . . . .Respondents
i.
Counsel for the Appllcant - Shri K. Nageswara Reddy
Counsel for the Respondents - Shri N.R. Devaraj
Counsel for the State’ ofEA .P. - Shri P. Naveen Rao
| !
CORAM : | |
. %:
The Hon'ble Justice|Shri{D.H. Nasir : Vice-Chairman
The Hon'ble Shri H. Rajendra Prasad : Member (A)
{ ,
i ORDER
- : 1 . '
(per Hon'ble Shri H. Rajendra Prasad, Member (A))
: 5
i
:
:
;
g
| !
i
T !
B 1 T S u ;ﬂ . i S
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Heard Shri K. Nageswara Reddy forthe
& .
Applicant(s)tgﬁé‘shri N.R Devaraj on behalf of the ' ‘ u
! ' .

Respohaénts and Shri P.,Naveen Rao on behalf of the

State of A.P.
? i
The orders pasgéd by this Tribunal today in
O.A. No. 987/96 shall b% complied with in this 0.A. as
well. | |
| ;
A copy of thegorders passed in 0O.a. No. 987/96
shall be kept on record%of this file and also supplied

to the Respondents| to fécilitate further action.

L

——ipph .
(H. RAJENDRAPRASAD) -  (D.H. NASIR) f/

Member (A) f _ VICE~CHAIRMAN

e
o

LA
‘ ‘ Dee(M -
\% DICTATED IN OPEN COURT 2 ( 9

3
%

3
:
%,
.
§

DATED : 24.8.1998
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connel Officer, Nuclear Fuel Complex,

1, The Asst. Per
Hyde rabac-62

Dept.of Atomic Edergy, ECIL Fost
Y e y

Ranga ‘eddy Dist.

o

5. The mmployment Officer, Dist.Oployment Exchange,

Rangareddy Dist. State of A4.P.

Srinagar Colony, Funjagutta, Hyderabac.
3, One copy to Mr.Pe.Naveen Rao,
-~ S"( ’
ar, DR Devrald;  addl.CGSC. CaT.Hyd.

44 One copy to
I»ir.f(.NuQ\waMY &JC&IL% Advocate, CE;T.I-Iyd;

5. One copy to

6. One copy O HHRP.M{A) CAT,.Hyd.

7. One copy to DR(a) CAT.Hyd.

8. CNa srare COPYe.

pvim

Spl Counsel f£or AL Govt. ol

-

e —

et =
N S dr— =

e e el



e am A =

I CUURT
COMPAREL BY

-

i
PV

[zt

b

N
4

o

=

LPY

T THE CENTRAL ARDMINISTRLITVE TRIDUIAL

IWLERLEAD BANCH T IINDERAELD
1

THE, YO BLE MR.JUSTICE DeH.IASIR:
: VICE=CHAT RM A

THE FOW?! BLE MRHJBRATELIDRAL ¥ AaSADsM( L)

DaTED: MU-R -1998.

- s
OP‘QBWJUDGP"]E}IT
I"; e'Ar"I"\'c A-,/C o:i.NO ™
. b
in
O.aulo. 1A \AT
T2 allO. (WP ’ )

Aditikd and Interim édirections

.
igsue

o hd

Demiksed as withdrawn.

Qwﬁﬁﬁﬁé .
HYDERABAD BENGH,
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2. Admit, The spplicant[is an aspirent for t he post °~¥,¢ ’
!
Senicr Operator Traince (Electronic Engineeringj. Hiﬂé name was
not sponsored by the Employment Exchenge, Hence hf_-—_’f"} NEmE was not
consiCered by kespondent 'Iio.ll for that post, The applicent relying
on the Supreme Court jtﬁgemer}t reported in 1996 (6) Scale €76
(Zxcise Superiﬁtenﬁent, Melkepatnaém, Faiishna District vs, K.B.N,
Visweswara Fz0) submits thzt ch’; case has tO be considered cven

2n : ) - -
tnousn hxz€ nane wes not sponspred by the Employrent xchénge,

3. We have disposed of similer casses, Hence the following &

interim direction is cifeni-

|

If the applicant subnits &4s application &+ least one
P : X Pk

weeX in advance ©f the SC‘le-Cthn cither written, viva-voce or boin

-

tnen. the césc of the grpplicant shoulc slso be considered &long -

3
X : .
with tne Employment Exchange sponsored cendicdetes even though
¢ ,
ni€ name iS not sponsored by t!he Employment Exchange, If ohie

¢i€ not qualify in the selectljon the fame should be informed to

this Tribunel througn the resoonCents counsel for confirming the
-~ ib -
missal of +hiz CA., In c=se| if ,ghe} found fit ené come within the

—

o
[
1§}

number to be zppointed then the result should not be published

until further orxders in this CA,

gxrfag X8 l
QUETIFIEDR T8 B2 TRET

Mg\

COURT OFFICER J
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m - ! ve 'Iﬁbﬂﬁ“
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. Ceatral Admi ey now|
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WYDERABAD B ST ETAThY .

i a:f ,E‘.;dgtmf:t....?—& ...:.:.7--7

OG0T gt mew fag

Copy Aol HCQ:}J .. 2:%:.7--2
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weni sfiwrd ( fa)
Secticn Officer (J)
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’A‘* II"Z THE CENTRAL ADNM I I.‘:’IEJ« IVE TRIBURAL ¢ EYDEF ADnL BTRCH |
AT HYDERABAD ;

Date of Order: 24.9.

T-,? Oo';\ol‘lo. 1247/97
BSTAEEN ¢
hpplicant.

Fathéle Kusams Kumari
o @&&&S: 3

KL st

1, Nuclear Fuel Complex,
Dept. of Atomic Eneray,

o7

Cli. Post, |
ch;mn_o, f.angereddy Dist Hy
kep, by its Assistant P@ICDPnCJ. Cificer, /
2.  Tne Bisctrict um_a.LO:r"E.nt Cificer,
Rangereddéy District Employment Exchange,
Srinsgar Colony, Panjatutis, -
Hyderabac. ! .. Fesponcents,
|
|
counsel for the Applicant .. Fr,K.Nageswerz Redd
| .
Counsel for the Respontentic - I-I,’u.Eetgamara”ana
| TOr
Mr  N.R.Devrej for
1 .. Mn Pheni Raj
for
Kr, P,laveen RaC
for R=2

CCEALLS

HMON'ELE oHILI R,RAY GALAJRT & ME

HON'BLE SHRI 3.2, JAI PALAMESHN AR

¥ Cral o

Mr, K.llageswara Reddy, learned counsel for the applicant
Mr,w.Satyenarayana ‘for pr N E.Devreaj, learned counsel for E-1
Mr.Phani Raj for Mr,P.Naveen kao, learned counsel for R-2,
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o #

|
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